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4. Union of India, :
_through the Financial Advisor,
ministry af Defence,
Govarnnent of India
(Finance Djivision);
New Delhi. .

2. Controller General,
pDefence Accounts
Governuent of - Indiay
Jest Block -V, R.K.Puram,
New Delhi.

Eontroller of pefence Accounts,
Central Command,
meerut (Utter pradesh) - Respondent s

(By Advocate: ghri K.CeD.Gangwani)

oRDER (Oral) et

ghri Raval appeared for the applicant and Shri
Gangwani appeared for the respondent s «

2. ghri Raval stated that he did not seek to make

any oral submissions and submitted that the RA.ba disposed

of on the basis of the pleadings. ' :
3e Je have heard Shfi Ganguwani and —~ X
| peruaed t“iyﬁﬁ://””' -

4. We are satisfied that the grounds containe&ﬁin the :

R do not bring it within the abit and scops-of Sectis=" "
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e Under the circumstances the RA is re




